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Union of India, through the Secr
Hinistry Human Resources Development,
Shahid gJgeet Singh Marg, 18, Institutional
Area, South Block, NEWw DELHI.
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The Commissioner,
Sangathan,

Kendriya Vidyalaya
Jeet Singh
Institutional Area,

Marg, 18,
South Block, NERW DEL
. The Assistant
o Vidyalaya

HI .
Commissioner, Kendriya
Sangathan, Dehradun Region, r .
DEHRADUN .
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The applicant 18 a Physical Education Teacher
in Kendriya

Vidyalaya Sangathan ang pbPosted at
Dehradun.

Vide impugned order dated 02.03.200%8 ™
e Yas been transferred to Silchar (Assam) .
Wife of +the applicant isg also



ey

priority in the matter

g1 ¢:;1aT" ground. Therefore, the transfer is in violation Z"fﬁﬁﬁﬁﬂ
?3;; e of the guidelines of the Kendriya Vidyalaya {
Dl Sangathan itself. e

2 The applicant, however, Ssays that he will

R .

be satisfied, if the representation made by him
is disposed of by the respondents
Sympathetically with a positive attitude keeping

the relevant provisions of the transfer

gulidelines. I.am of the view that the OA can be

disposed of &:hthis way at the admission stage
% @; itself; if the respondents considered his
f representation sympathetically and as per
| transfer guidelines. With this ‘end, in wiew, I
,- Dereby direet that the applicant will make a
representation and deliver it to respondents No.
2 amnd 3 ‘within a week from today. This
representation will then be considered by the
respondent No. 2 within a period of another 10 .
days and, thereafter, he should take appropriate
decision and issue necessary orders. If the -

3 applicant has not already been relieved, he may

be allowed to continue till the dispesal of his
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